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THE NATIONAL HIGHWAYS AUTHORITY OF INDIA
NOTIFICATION :
New Delhi, the 11th September, 1997
The National Highw:?ys Authority of India
(Medical Attendance and Treatment) Regulation, 1997

i : ion 35 read with sub-section (1) of section
NHAR-12011/11/95/-ADMN.—In exercise of the powers conferred Py section . ;
9 of the National Highways Authority of India Act, 1988 (68 of 1988), the National Hx.ghwa‘ys Auth({nty of !ndla hereby_make:
the following regulations providing for the entitlement of reimbursement of expenditure incurred in medical attendance an

treatment by an officer of employee of the Authority, namely :—
1. Short title, commencement and application :

(1) These regulations may be called the National Highways Authority of India
(Medical Attendance and treatment) Regulations, 1997.

(2)  They shall come into force on the date of their publication in the Official
Gagzette. o '

(3)  They shall apply to all officers and employees in whole employment of the
~ Authority.

2. Definitions:
In these regulations, unless the context otherwise requires;
@ “approved hospital” means a hospital, “dispensary, - maternity or child
welfare centre or clinic approved by the:Authority under sub-regulation
(3) of regulation 4; S

(b)  “competent authority” means the Chairman or a Member or any othef
officer authorised as such by the Authority in this behalf:

(c)  “family” in relation to an officer or employee means the wife or
_husband, as the case may be,. Of such officer or employee, and
includes his or her - o

@) parents;
(i)  sons including adopted and step sons below the age of 25 years

and daughters including adopted and step daughters who are
minor, unmatried or are widowed;



uF [-E0E 4]

W <A1 TEYA ; STETEEY

(d)

(e).

M

(iif) minor brothers and msters, if they are fully dependent on the
officer or employeg. .

“ofﬁcer or employee” means __any;-_..';ierson who is-in whole time

- employment of the Authority;

“pay” " means basic pay, special pay, dearness. pay or other
emoluments classified as pay drawn by the officer or employee at the:
time of medical treatment; : : :

~ “medical treatment™ means comprehensive medical cover involving

out patient and other speclahsed treatment in a appmved hosp:tal and
includes -

i) _connected pathologlcal radlologlcal and other methods -of
diagmosis; .

(i~ treatment at a clinic or consultation room of & registered”
medical practitioner;

(i)  treatment prowded at the residence of the ofﬁcer or employee
in cases where it is certified by a registered medical practloner o
to be in the interest of the health of the patient; :

vy treatment taken as.an out-door patlent in an: appmved hospltal

(v) N supply of mechcmes, vaccmes, sera or other theraupeutlc
substances, but does not include :-

- @ thamms unless cemﬁed as essentlal by a registered
rnedlcal practltloner as a supplement to the medicines

) tonics;
(c)  baby food, milk food, beverages.. . . _
(vi})  ordinary dental treatment but dogs. not inchude supply of
" dentures, crown work, bridge . worle, pﬂhodonnc work and

“other speclahsed dental work.

(vii) treatment of eyes and testing of eyesight but does ot include
supply of spectacles;

(viii) pre-natal and post-natal treatment;

(ix)  anti-rabic treatment;
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(x)  ordinary nursing and hospital accommodation appropriate to
' the status of the officer or employee.

3. Reimbursement of medical expenses ;

(1)  An officer or employee be entitled to reimbursement of expenditure
incurred on medical treatment of himself and any member of his family provided by a
Tegistered medical practitioner and/ or approved hospital subject to a maximum of
one month’s pay per year. '

. (2} Where the competent authority is satisfied that it is necessary to make
advance payment to meet the expenses of medical treatment in an approved hospital
-as an indoor patient of an officer or employee or any member of his family, it may
sanction an advance not exceeding fifty per cent of the monthly pay of the officer or
employee or the anticipated cost of medical treatment, whichever is less, subject to
the production of a certificate from the said hospital as to the total likely expenditure.

4. Hosp_itﬁlisaﬁon :

) An officer or employee or any member of his family may obtain
medical treatment as an indoor patient in the All India Fastitute of Medical Sciences,
a Government hospital, a hospital run by any local authority or any other approved
hospital, - ' ' '

(2) Reimbursement on account of accommodation charges in the hOSpitalS.
referred to in sub-regulation. (1) shall be limited to the rates specified in the table
below :- '

Category  of [ Govt. Hospital AIIMS Approved Hospital
employees S : ' ' ] _
D. " : General Ward® | General Ward General Ward

/| (incl. diet) gi (incl. diet) | (inel. diet)
C. | Semi-paying ward © | Semi-paying ward [ Semi-paying ward
B. Private Room ' ] Private Room Private Rgom
A. Private AC room | Private AC room Private AC room

(3)  For the purpose of sub-regulation (1), the Authority may, from time to
time, approve any private hospital, dispensary, ‘maternity or child welfare cenire or
clinic. .

5. Treatment for special discases: '

(1)  For medical treatment of special diseases relating to heart (open heart
surgery, by-pass, etc.) cancer, diseases related to kidney, neuro-surgery, tubercular
diseases and such other diseases as may be notified by the Authority from time to
time, the officer or employee or any member of his family may take indoor treatment
from one of the hospitals specified in the Schedule annexed to these regulations or
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such -other hospitals as may be notified and added to the sai__t_l_.‘.Schedule by.the
Authority from time to time. . R

(2)  Where an officer or employee takes medical treatment under sub-
regulation (1), full expenses for treatment or pathological -tests including. medicines
relating to such diseases shall be reimbursed to the officer or employee. "

6. Treatment abroad:.

(1)  An officer or employee, if he or.any member of his famlly 'i.s 'Silffeﬁng
from a disease, the treatment of which is not- a_vailable in India, may make an
application to the Authority-to sanction the expenditure involved in such treatment. -

(2)  After considering the "application under sub-regulation (1), . if the
Authority is satisfied about the genuines of the facts stated in the application, it.may
make a reference to the Standing Committee constituted by the Ministry of Health and
Family Welfare - for the purpose through the Ministry of Surface, Transport that the .
Standing Committee has approved the expenditure and the Authority is authorised to

. sanction the expenditure- involved in treatment abroad; it may sanction the amount to
the officer or employee. - o o '

T Reimbursement of medical g-_xjp_enseé ing:nrréd:ﬁbﬁéad:;

When an officer or employee undertakes tour abroad in connection with the
affaits of the Authority and is compelled to take medical treatment as an indoor
patient in a hospital, the Authority shall reimburse the entire medical expenditure

_ incurred abroad in such hospital.

8. Power to relax:
¢3) Where an officer or employee-

() has been Cc;mpélled béc_ause of emergency-'to take medical
© treatment in nursing home or hospital which is not an approved
L hospital,-_for-_himsalf or any mgmber of his &mﬂy SRR

(b). exceed his entitlement of ‘reimbursement of ‘medical: éxpenses -
under these regulations, the Chairman may;  after considering
the genuiness of the case, relax any of the provisions of these

~ ‘regulations.. '

(2) For the purpose of considering the genuiness of a case referred to in

~ sub-regulation (1), the Chairman may constitute a Committee of officers consisting of
General Manager (F&A), General Manager (Admn.), General Manager of appropriate
division and a medical officer of an apparoptiate -rank to ‘be-nominated by the

Chairman. :

3359 M icf}’}-—
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(3) A quarterly report of the cases in which the powers under sub-
regulation (1) have been exercised by the Chaimuws hal! be placed before the
Authorlty for mfonnauon

-9, Claim:of medzcal re:mbursement

(1) thrc both the husband and the w:fe are in the service of the
Authority, either of the spouses may claim the beneﬁts under these megulatmns for
himself and any member of the famlly

' (2) - ‘Where the. spouse of the officer or employee is in the servicé: of the -
Government ‘o ‘an-organisation owned or. controlled. by -the: Government andsuch
spouse claims the benefits under the corresponding rules applicable to them Jfus
himself or any member of his family, - the officer or-employee shall not cia:m the'
beneﬁts under tl&ése regulanons : )

.10; Residuary matﬁers'
- Mattcrs w1th respect of which no specific prowSmns have been made in:these
regulations, shall be regulated under the provisions of the Central Civil Services'

(Medical Attendance) Rules, 1954, as amended from time to t;mc, a‘nd the-
1nstructlons 1ssued thereunder by the Central Gevernment. - : BRSNS :

| NEBLAMNATH Member (Figance and Administration)

THE SCHEDULE
[See regulation 5(1)]

Details of Hospxtais mogmsed by the Authénty for the purpose of regulanon 5

SL ND- Name ofthe disease i Recognised He Hospitals

1. Heéatiand othcr serious: dlseases T U EREcHrts’ I—Iospltal
) - “Batra Hospital
Mooichand Hospital, New Dethi
_ Apollo Hospital =~ '
2.. Cancer o o - Tata Inistitute, Bombay
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